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' BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH, KOLKATA
Appeal NO. 6 /2024/EZ

IN THE MATTER OF: -

M’s S. R. Solution ..APPELLANT
VERSUS

The State Environment Impact Assessment Authority & Ors.

-.RESPONDENTS

REPLY OF THE APPELLANT TO COUNTER AFFIDAVIT
BY THE BSPCB:-

I, Santosh Kumar Ojha, male, aged 47 years , S/o late Sri
Kameshwar Ojha at House No. 384/549A, East Lane of N.S.C,,
Sheikpura, P.O.- B.V. Coilege, Patna- 800014, do hereby solemnly

affirm and declare as under :-

I. That I am competent to affirm the present affidavit for and on
behalf of the Appellant herein. 1 am well acquainted and
conversant with the facts and circumstances of the instant
case and as such I am competent to swear this affidavit. Copy

of the sole proprietorship registeration.

2. That The Appellant has preferred the instant appeal with the

following prayers:-

320,



)4

a) To cancel and/or quash and/or set aside the impugned
order dated 13"March, 2024 by SEIAA (Annexure- A-
17 to the Memo 01;' Appeal), passed in consequence of
its Resolution in 52" MoM dated 06" march, 2024
(Annexure- A- 16 to the Memo of Appeal) which per
se was based on the recommendation of SEAC vides its
MoM dated 27" February 2024 (Annexure A-11 to the
Memo of Appeal), whereby the proposal of the
Appellant Unit dated 31 May, 2022 (Annexure A-1 to
the Memo of Appeal) for grant of Environmental
Clearance (EC) for establishment of CBWTF at Patna
has been rejected.

b) To cancel and/or quash and/or set aside the Resolution
in 52 MoM of SEAA dated 06" march, 2024
(Annexure- A- 13 to the Memo of Appeal), whereby
recommendation has been made to reject the
application of the Appeilant for grant of Environmental
Clearance (EC) for cstablishment of CBWTE.

¢) To cancel and/or quash and/or sel aside the
recommendation of SEAC vides its MoM dated 27"
February 2024, whereby the proposal of the Appellant
Unit dated 31* May, 2022 (Annexure A-1 to the Memo
of Appeal) for grant of Environmental Clearance (EC)
for establishment of CBWTF has been rejected.

d) Direct the respondents to consider the application of
the Appellant for grant of EC for establishment of
CBWTF from the stage 4 of Appraisal;

That at the outset it is submitted that the Counter Affidavit
filed by the Bihar State Pollution Control Board (hereinafter
‘BSPCB’) is a near reiteration of the contents of the
impugned order dated 13"“March, 2024 by SEIAA, its
Resolution dated 06" march, 2024 and the SEAC
recommendation of rejection vide its MoM dated 27%
February 2024, whereby the proposal/ application of the
Appellant Unit dated 31* May, 2022 for grant of EC for
establishment of CBWTF at Patna has been rejected. It is
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rather unfortunate that the Counter Affidavit has failed to

reply to the grounds raised in the Memo of Appeal for

assailing the above order.

That the para-wise reply to the counter affidavit is being filed
herewith by the Appellant and set-out and traversed ad
sertatim. Any specific denial with regard to statement and/or
allegations contained in the said Counter Affidavit shall not

be construed as by admission.

That with respect to the contents of paragraph | to 6 it is

stated that the same needs no reply.

That with respect to the contents of paragraph 7 and 8 it is
stated that the same is matter of record. However, it is
submitted that the issue of imposing additional conditions
while granting TOR has lost its relevance at this stage and is
being fabricated by SEIAA as basis for rejection of EC, on
twin grounds, firstly, as it was only after compliance of all the
conditions including the additional conditions that the
application of Appellant was considered for the third stage for
grant of EC, ie., Pubiic Consultation. The said Public
Consultation was duly undertaken by publishing a prior notice
in a local newspaper. The minutes of the Public Hearing were
prepared by the respondent BSPCB on 30" December, 2022.
The said minutes were sent to the Additional District
Magistrate, Patna by the Member Secretary of the BSPCB
vide letter dated 04" January, 2023, informing about the same
and for taking necessary action. The details have been
appended to the Memo of Appeal as Annexures 8, 9 and 10,
Secondly, the fact that the respondent remained mute
regarding the alleged non compliance of the additional
conditions of TOR by tHe Appellant and the said issue was
first raised by the SEAC after | and half years in its 35"
MOM dated 27" February 2024 (Annexure- [4) is
demonstration of high handedness and illegal disposition on

part of the respondents.
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That with respect to the contents of paragraph 9, 10 and 11 it
is submitted that the Appellant was never subjected to any
such complaint against it by any third party or individual. As
regards letter by M/s Sangam Mediverse for cancellation of
Public Hearing undertakén by the Appellant, it is submitted
that the Public Hearing was successfully conducted and even
the report was prepared and forwarded by the BSPCB to the
concerned district officials for necessary action (Annexures 8,
9 and 10 to the Memo of Appeal). Moreover, M/s Sangam
Mediverse is an interested party as it is officially one of the
aspiring proponents for establishment of CBMWTF in the
State of Bihar thus, a competitor of the Appellant, Therefore,
the complaint by M/s Sangam Mediverse against the
Appellant was made with the illegal purpose of preventing the
Appellant from establishing CBMWTF. Further, the
respondent for the first time, through the Counter Affidavit
under reply, have raised the issue of complaint by M/s
Sangam Mediverse, thus, it is amply clear that the same is
being done for want of any good and cogent reason for
Justifying the rejection the application of the Appellant for
grant of EC. And lastly, such complaints have not been made
ground for rejection of the application of EC, therefore, the
conduct of the respondents casts a shadow over the veracity
and intent of such complaint and the respondent may be
prevented from the raising the issue at this stage as the same

has no bearing on the present proceeding.

That similarly, with the respect to the contents of paragraph
10 and 11 it is submitted that raising the issue of complaint by
any individual at such a belated stage without giving any
opportunity to the Appellant to reply when the same was
raised, is sheer high handedness by the respondent. And
moreover, such complaint was ncver mentioned or was made
basis for the rejection of application of the Appellant for grant
of EC. Therefore, the conduct of the respondents casts a
shadow over the veracity and intent of such complaint and

moreover, the respondent may be prevented from the raising
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the issue at this stage as the same has no bearing on the

present proceeding.

That with respect to the conlents of paragraph 12 it is stated
that the same is a matter of record and hence needs no

comment.

That with respect to the contents of paragraph 13 it is
submitted that, firstly, the said letter has no bearing on the
present proceeding as the same was not made the basis for
rejection of the application for grant of EC. Secondly, the
material content of the said letter reads thus, para 3. “It is to
be noted that new facifiiies may be allowed on the basis of
gap analysis by SPCBs wherever required.” Para 4. “..In
case of insufficient capacity proper gap-analyses be made
and new facilities may be allowed..."”. A bare reading of the
said letter would elucidate the fact that by emphasising on gap
analysis the MoEFCC is laying impetus on establishment of
new CBMWTF so that no bio-medical waste is left untreated.
Therefore, the purpose of gap analysis is to see that there are
sufficient CBMWTF available so that not even an ounce of

dangerous bio-medical waste is left untreated.

That with respect to the contents of paragraph 14 it is stated
that the same is a matter of record and hence needs no

comment.

That with respect to the contents of paragraph 15 it is
submitted that the act of respondents by keeping the
application of the Appellant in abeyance for more than a year
is an act arbitrariness and illegal disposition on their part. The
application was decided to be kept in abeyance on 27"
February 2023 and was rejected on 13" March 2024. The
application was kept in abeyance till the time of disposal of

tender process called by BSPCB, “for establishment of

additional CBMWTF for Patna." 1t is pertincnt that the

ground for keeping the application in abeyance was sheer

high handedness and arbitrary as the same could not be kept
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in abeyance for an unreasonable period of more than a year.

Furthermore, while on one hand the Appellant, under
legitimate expectation from the respondents, completed the
Stage 3 of the Pubic Consultation for establishment of
CBWTF and was just onc stage away (Stage 4- Appraisal)
from getting EC as per the ELA notification, the respondent
BSPCB contemporancously, to the Applicant’s shock and
dismay and in the most arbitrary manner, floated a tender
inviting Expressions of interest (Eol) for the establishment of
CBWTF on 22nd December, 2022 (Annexure A-2). As it
transpires from the above, the Public Hearing was held on 21
December, 2022 and on the very next day respondent BSPCB
floated a tender for the same project. And even after floating
of the tender, the BSPCB informed the ADM, Patna of the
Public Hearing vide letter dated 04™ January, 2023
(Annexure- A-10 to the Memo of Appeal) and recommended
for necessary action giving legitimate expectation to the
Appellant that the application for grant of EC was still under
active consideration and had nothing to do with the tender
process.

Stll further, even after the floating of the
tender by BSPCB the respondents took more than a year to
reject the application for grant EC. Thus, it can be easily
deduced from the conduct of the respondent that the
application was being actively and positively considered over
the period for grant of EC and the act of the respondent in
keeping the application in abeyance for such unreasonable
period is illegal and is against the object and purpose of EIA
notification by which SEAC is mandatorily required to give
categorical recommendation of either acceptance or rejection
of the application for grant of EC within 60 days. from the
reccipt of the Final EIA (in this case 30" January, 2023) for
timely disposal of application for grant of EC.

That with respect to the contents of paragraph 16 it is
submitted that the same is an in verbatim reiteration of the

recommendation made in 35 MOM of SEAC dated 27
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February, 2024 (Annexure-17 lo the memo of Appeal) and the
same is under challenge in the present case. Mere reiteration
of the same without defending it serves no purpose. As the
grounds taken in the memo of Appeal assailing the same has
not been countered, hence stand of the Appellant stands
affirmed and accepted by the respondents. On this ground

alone the Appcal is fit to be allowed.

That with respect to the contents of paragraph 17 it is stated
that the same is a matter of record and has already been
appended as Annexure-16 to the memo of Appeal and is
under challenge vide the instant Appeal. Mere reiteration of
the same without the countering the grounds assailing the
same, as raised in the memo of Appeal amounts to acceptance
by the respondents. On this score alone the instant Appeal is

fit to be allowed.

That with respect to the contents of paragraph 18 it is stated
that the same is a matter of record and has already bcen
appended as Annexure-17 to the memo of Appeal and is
under challenge vide the instant Appeal. Mere reiteration of
th_e same without the countering the grounds challenging the
same, as raised in the memo of Appeal, amounts to
acceptance by the respondents. On this score alone the instant

Appeal is fit to be allowed.

That with respect to the contents of paragraph 19 it is
submitted that the same is wrong and denied and
demonstrates the act of high handedness and illegal
dispositions on part of the respondent SEIAA in keeping the
application in abeyance for such a long period of 1 year,
whereas under law it was required to reject the same within
60 days, and moreover, contemporaneously considering the
application of the Appellant during and even after floating of
tender and suddenly rejecting the application on frivolous
grounds is arbitrariness and illegal and reeks of malafide done
with purpose of serving a selected few entities. Hence, the

order of rejection dated 13™ March, 2024, resolution dated

326 ..



17.

19.

X

06" March, 2024 , recommendation dated 27" February 2024
by SEAC are illegal and bad in law and hence liable to be

rejected.

That with respect to the contents of paragraph 20 and 21 it is

stated that the same needs no reply at this stage.

That it is submitted that at this slage it is pertinent to point out
that the trite term for the instant case, i.e., ‘gap analysis’, has
been used multiple times by the respondents but it is rather
unfortunate that same has not been explained as to what is the
gap analysis in the present context and that what is the
methodology to conduct the same. In this regard the lelter
dated 10" October, 2023 issued by CPCB sent to all the
SPCB is very significant. A bare perusal of the said
methodology would make it amply clear that the intent and
purpose of the said gap analysis is to identify and examine the

need for additional treatment capacity well in_advance.

The said methodology provides for data of existing bio-
medical waste generation and also data with respect to
extrapolation for the coming years within the prescribed
coverage area of 75 km. It would appear from the same that
the intent is to increase the number of CBMWTF within the
range of 75 km depending upon the waste generation.
Nowhere the methodology makes any indication for allowing
a single CBMWTF to cater to waste trealment beyond the
range of 75 kms. Therefore, allowing a single CBMWTF to
treat waste by beyond the range of 75 km and more than
10,000 beds is impermissible as per the gap analysis.

A true copy of the letter dated

10" October, 2023 is attached

herewith and marked as

Annexure- 18,

That it is further submitted that in a case before the Hon'ble
Princple Bench of NG:T at New Delhi, bearing O.A. no.
180/2021- Mukul Kumar vs. State of Uttar Pradesh a
consolidated report was submilted on 15the May, 2024 by

T
o T
SNSRI Y
y ol

ZRER

327 ..



20.

21.

X

CPCB with respect to CBMWTF in all the states. The said
report highlights the fact that 2811 number of Health Care
Facilities (HCFs) in Bihar remained unauthorized. Meaning
thereby that the bio-medical waste gencrated from 2811 HCFs
remain unaccounted for and is hence not counted as being
treated by the established CBMWTF in the state. The said
report also provides that there is gap in generation and
treatment and the Sal'l'll; is attributed to non reporting of
bio-medical waste generation. The said report at page 34
reiterated the fact that gap analysis is required to examine the

requirement of setting up of additional CBMWTF in a

region or locality and that it would be based upon
extrapolation of data of biomedical waste generation in next
ten years. Thus, it is clear from the above that argument with
respect to gap analysis holds no ground at all and is being
made to benefit selected few entities and oust the Appellant
from applying from the same. The said report may be

produced if and when required at the time of submission.

That it is further submitted that in case of Deep Kumar Tyagi
vs Union of India (O.A. 126/2023) Honb’le NGT, Principal
Bench held that guidelines do not take precedence over rules
and that the criteria of distance and beds can be rc\.;ised for

the purpose of treat of bio-medical waste,

A true copy of the order dated
17" may, 2023 is attached
herewith and marked as

Annexure-19.

That it is further submitted that with respect to the stand by
the Respondent that there is enough capacity of existing
CBMWTF and that there is no need for additional facilitics in
Patna is a blatant lie and the same is being made with the
purpose of benefitting an entity by the name of M/s Sangam
Mediverse. It is submitted that the respondent SEIAA and the
BSPCB are in cahoots with M/s Sangam Medicverse. M/s
Sangam is an ‘Operator’ of a CBMWTF which caters to the
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bio-medical waste of Patna and surrounding districts. It is
submitted that the EC for establishment of CBMWTF has
been granted to M/s Sangam Mediverse in complete disregard
of all the relevant laws and norms such as the siting criteria.
Moreover, there is difference between the permitted handling
capacity allowed to M/s Sangam Mediverse as per EC and the
Authorisation dated 10" Januvary 2020 and 18" April, 2023
respectively. Thus, it is amply clear that both the respondents
are acting to further the interest of M/s Sangam Mediverse

and in the vein are taking the stand that no additional

CBMWTEF is required in Patna.

A true copy of the EC and
Authorisation to M/s Sangam
Mediverse dated 10" Januray,
2020 and Authorisations dated

orrd\ |
27" Januray, 2021pare attached
herewith and marked as
Ammexure 20/A and 20/B

respectively.

That it is submitted that the stand of the respondent that no
additional CBMWTF is required in Patna is blatantly false
and denied. As in the light of the original tender dated 22™
December, 2022 (Annexure A-2 to the memo of Appeal) it is
evident that the said single CBWTF situated in Patna caters to
45617 health care facility beds including 31477 beds in Patna
alone and presently, ali the bio-medical waste pgenerated
therein is treated by one entity alone ie., M/s Sangam
Mediverse. Thus, it is not in dispute that the district of Patna

requires at least three more CBWTFs.

That it is submitted that with respect to the averment of the
respondent that the Appellant is requirement to participate in
the tender process, the same has been sufficiently dealt with
in the Memo of Appeal and needs no reiteration herein and
may be placed by way of submissions. Moreover, in the light
of the Minutes of the Meeting of State Advisory Committee
dated [8"™ August, 2022, in para 10 thc Member Secretary,

W~ Agrid, 2003
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BSPCB has categorically informed the members of the
commitlee that a private entity is willing to establish
CBMWTF on his own land and is in consultation with the
BSPC and has applied to SEIAA for grant of EC. Thus, it can
be ecasily deduced that the Applicant even without
participating in the tender was being considered by the

respondents.

A true copy of the Minutes of
the Meeting dated 18" August,
2023 is being attached herewith

and marked as Annexurc- 21.

That it is submitted that in the light of the above the
respondents have illegally rejected the Application of the
Appellant and the said rejection is bad in law and the
Applicant is fit for grant of EC for establishment of
CBMWTF.

§
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VERIFICATION
[ the above named deponent, do hereby solemnly verify
that the contents of the aforesaid affidavit are true and correct to the
best of my knowledge and belief nothing has been concealed

therefrom.

Verified at Patna onthis  day of August, 2024

Qim
0, - o

DEPONERT FILED B
\]5‘)\”‘/’\ Y ADVOCATE OF THE Appellant
Juld

PLACE: Patna

DATE: . ‘ﬂ 08\2024
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AFFIDAVIT

I, Santosh Kumar Ojha, male, aged 47 years , S/o late Sri
Kameshwar Ojha at House No. 384/549A, East Lane of N.S.C.,
Sheikpura, P.O.- B.V. College, Patna- 800014, do hereby solemnly

affirm and say as follows:

l.

. . - (-___—-‘_-
Prepared in my Office and identifted by me 4’:}5—“

Y % . Depor&
“AdY - ,

Advocate | Q-\Qa'\lor t/’

dectare betore me

fUSTlo

3
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Req- No.307

I am competent to affirm the present affidavit for and on
behalf of the Appellant herein. 1T am well acquainted and
conversant with the facts and circumstances of the instant
case and as such [ am competent to swear this affidavit. Copy

of the board resolution is annexed hereto.

foregoing petition are true to my knowledge and those
contained in paragraphs S5 thereof are based on
information derived from records and believed to be true and
those contained in paragraphs ..... thereof are my humble

submisstons before this Hon’ble Court.

——

/

nolary Public AgQvorair
"Bl‘l'h.leIOh Court Vene
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F. No. B-31011-BMw (3393)-2023-WV L2
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O
Itte Member Secretary,
All SPCB and PCC

3@

October 10, 2023

Sub: Regarding methodology to conduct gap analysis with respect to generation and treatment

of biomedical waste -reg.

Sit Niddam,

n wview of above, it is fequested to-kindly conduct 8ap analysis with respect to Beneration and
trestment of biomedical waste In your State/uT using the aforesaid methodology and report may be

submitted to CPCB within one month,

Yours faithfully,

s

{V. P. Yadav}
Director & Head

Waste Management -4 Division

Encl. As above
Copy to:

' PS to "Ms’ ¢ Forkind information of ‘MS’ please

(/'//.

{V. P. Yadav)

K




Methodology to Conduct gap analysis with respect to generation and
treatment of biomedical waste

Guidelines for Common Biomedical Waste Treatment Facilities was prepared by CPCB with an aim to
have uniformity in ensuring site selection, allowing and establishment of a state-of-the-art Common
Biomedical Waste Treatment Facilities (CBWTFs), operation as well as verification of compliance to
the BMWM Rules, 2016 throughout the country. As per the said guideline, SPCB/PCC is required to
prepare an inventory or review with regard to the bio-medical waste generation at least once in five
years in the coverage areas of the existing CBWTF and conduct gap analysis as per format given in
Annexure-| of the guideline.

To avoid the ambiguity and maintaining the uniformity for conducting gap analysis a methodology is
suggested for estimating generation, treatment of biomedical waste and its extrapolation in the State
and coverage area of CBMWTF. It is elaborated in following table.

S.No. [Parameters [Details
1. [Coverage area of CBWTF Up to 75 km
2. INo. of HCFs (Bedded and non-bedded) In Number
3. INo. of Beds covered [In Number

4. [Total biomedical waste generation (inKg/day) [The generation may be calculated
considering following factors:

a) Generation from Bedded hospital
(in absence of availability of required
information biomedical waste generation

may be taken as 274 grams per bed)

b) Biomedical waste generated from non-
bedded HCFs and other sources also be

considered
5. [Extrapolate the biomedical waste generation [Extrapolation may be based on factors such
for next years as population growth of the districts/cities

covered by CBWTF, Rate of increase in
number of HCFs/beds in past years etc. as
decided by SPCB in consultation with Health
department and CBMWTF associations.

6. [Total existing treatment capacity {in Kg/day) [For calculation of existing treatment
{Sum of Incineration Capacity and capacity, maintenance timemay be
Autoclave/Microwave/Hydroclave Capacity) |considered for calculating operational hours
of equipment as below:

a) Operational Hours for static incinerator
20 hrs/day
b) Operational hours for Rotary incinerator

22 hrs/day

4
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c} 18 cycle per day for autoclave

The actual capacity may be considered as
90% of available capacity keeping 10%
margin for diverted/extra waste etc.

7. [Total Biomedical Waste treated and disposed |Sum of all categories of biomedical waste
(Kg/day) [treated and disposal.

waste generation (for next 10 years) and eneration minus total existing treatment
existing biomedical waste treatment capacity [capacity

Based on the above data, the gap between existing treatment capacity and need of additional
treatment capacity should be examined after carrying out gap analysis at coverage area/city level and
State level.

8. [Gap between total extrapolated biomedical Fxtrapolate the biomedical waste

ok
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[tem No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

{BY VIDEO CONFERENCING)
Original Application No. 126/2023
{I.A. No. 109/2023)
Deep Kumar Tyagi Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 17.05.2023

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
- HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Gaurav Kumar Bansal, Advocate for Applicant
ORDER
1. Prayer in this application is for prohibiting Common Bio-medical

Waste Treatment Facilities (CBWTFs) operating in UP within 75 kms of

already functioning CBWTFs.

2. Case set out in the application is that under Rule 7(3) of Bio-medical
Waste Management Rules, 2016 (BMW Rules), it is the duty of Occupier
(Health Care Facility) to dispose its Bio Medical Waste by way of providing
the same to the Common Bio Medical Waste Treatment Facility within the

distance of Seventy Five Kms. The text of Rule 7(3} is reproduced below:-

“7...

(3} No occupier shall establish on-site treatment and disposal
Sfactlity, if a service of “common biomedical waste treatment

Jacility is available at a distance of seventy-five MOW
G€ &
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3. As per the said CPCB Guidelines, if a Common Bio Medical Waste
Treatment Facility is available at a distance of 75 Km from the “Occupier”
(Health Care Facility), then Bio Medical Waste should be treated and

disposed only through such CBWTF facility.

4, The MoEF&CC vide Office Memorandum dated 20/05/2022
expressed its concern over the violation of BMW Rules. In State of Uttar
Pradesh many CBWTFs are collecting the Bio Medical Waste from those

HCF which have another CBWTF within their 75 km of radius.

5. When the matter came up for hearing ont 03.03.2023, the counsel

sought adjournment to file application to implead the alleged violators.

6. I.A No. 109/2023 has been filed to implead 12 CBWTFs operating at

different locations in the State of U.P.

7. We have heard learned counsel for the applicant but are unable to

find any violation calling for interference by this Tribunal.

8. No doubt the occupier is prohibited from establishing on site
treatment disposal facility if a facility is available within 75 kms but there
is no bar to another facility béing set up within 75 kms of an existing
Facility as far as the Rule is concerned. Such bar is only under CPCB

Guidelines as follows:-

“5.12 Requirements for Establishment of CBWIF within the
premises of HCFs

As per Bio Medical Waste Management Rules, 2016, a Healthcare
Jfacility shall not install on-site captive treatment and disposal facility
if service of a CBWTF available within 75 Km from the HCF. In case
a service of common blo-medical waste treatment facility is not
avatlable within 75 EMs, the HCFs can explore the possibility
of sending BMW to a CBWTF located beyond 75Km distance if
the operator is authorised to cover the area and also capable
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to provide services of collection, treatment and disposal within
48 hours as required under BMW Rules, 2016.”

9. The status of the above Guidelines was considered by this Tribunal
in recent order dated 23.01.2023 in M.A. No. 98/2022 in Original
Application No. 180/2021, Mukul Kumar v. State of Uttar Pradesh & Ors.,
as follows:-

“12.  Record of discussion of meeting conducted by the CMC
held on 09.05.2022 {Annexure 7 to the report) shows suggestions
to modify existing guidelines on the issue of CBMWTFs for better
compliance. At the moment only on CBMWTF is allowed in radius
of 75 KMs and upto 1000 beds to enable service provider fair
return on investment. Important suggestion of Odisha and Punjab
PCBs is to reduce limit of 75 km radius for CBMWTF to 40 or 50
km decrease mandatory requirement of 1000 beds for CBWTF
Jacility approx. 500 beds to achieve the aim of ‘One district, one
Facility’. After all, fair return to investor is not to take precedence
over compliance as is being understood in certain guarters.
Relevant extract the discussion in the meeting is as follows:

5. On the aspect of operation of CBWTFs, the
representative- of Odisha PCB and Punjab PCB
suggested that the limit of 75 km radius for CBMWTF
should be further reduced to 40 or 50 km radius, as a
prescription of radius in small states allow a player
to create monopoly in the area for BMW management.
Further, it was alse suggested that the mandatory
requirement of 1000 beds for CBWTF facility should
be decreased to approx. 500 beds to achieve the aim
of ‘One district, one Facility’. However, the CMC and
other stakeholders noted that the proposal needs
Sfurther discussion among various entities engaged in
BMW management.”

13. No decision appears fo have been taken on such
important suggestion. It is well known that inadequate number of
treatment Facilities are not able to cater to large areas and large
number of beds as it makes daily collection and treatment
difficult. This gap results in unscientific disposal of bio-medical
waste to the detriment of public health. In this regard, we may
refer to observations of the Tribunal in order dated 15.12.2022 in
OA No.900/2022, M/s Rainbow Environments Put. Ltd. vs. State
of Punjab & Ors., as follows:

8. In above background, guidelines on the subject are to be
understood. Object of guidelines being to ensure
effective treatment of bio medical waste for protection
of environment and public health and not merely to
advance business interest of a Facility by creating
monopoly, prime concern is bridging of gap in
compliance of norms for which free play in joints has
to be allowed to the statutory prescribed authority

3




under the BMW Rules to take effective measures for
better compliance and  coverage, including
avallability of a Facllity close to generation of waste
and efficlency of existing Facility, ...”

14. Thus, with a view to ensure protection of
environment, we find it necessary to direct that pending
Jurther decision of the CMC iIn the matter, radius for
permission for additional CBMWTFEs will stand reduced to
40 km of existing Facllity and number of 1000 beds will
stand reduced to 500 beds for addition of a Facility, as
suggested by Odisha and Punjab State PCBs. State PCBs
will be entitled to further reduce the gap, if found
necessary in a fact situation, for ensuring better
compliance. Principle of one district one facllity cannot be
universal as there may be big districts which may require
more than one Facility or there may be small districts
which may have to be dealt with differently.”

10: Thus, the Tribunal has held that the Guidelines could not take
precedence over addressing the gaps in compliance of BMW Rules. Under
the Rules, the Facility has to obtain EC and consents which are granted
after examining the need for establishing such Facility. It is not the case of
the applicant that Facilities in question are operating without any

permission.

We thus do not find any ground to entertain this application which

stands disposed of.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

May 17, 2023 -
Criginal Application No. 126/2023
(ILA. No. 109/2023)

AB
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F. No. - SIA/7(d2)/650/19

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

To,

Sub:

BIHAR

2™ Floot, Beltron Bhawan
Shastri Nagar
Patna - 800 023
E-mail:- sciaabihar@gmail.com
seiaa.ms.br@gmail.com
Telephone No.:- 0612 - 2281255

Dated:- 10| 01} 2.020

Shri Hari Om Sharan Dwivedi,

(Director),

M/s Sangam Mediserve Private Limited,

Plot No.- 189, Santipuram,

Phaphamau,

Allahahad, TTttar Pradesh,

Pin:- 211 013,

E-mail: sangammediserve@gmail.com,
dwivedihariom@gmail.com,
info@sangammediserve.com

Website: www.sangammediserve.com,
Mobile No.:- 09670557744, 09670555533, 09670222266,

0887733838, 07283001616.

Common Bio-Medical Waste Treatment Facility industries
of "Common Bio-Medical Waste Treatment Facility' at

0}(‘."5
N{e ‘“Sb:\ K o P:.!gc yoll3
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Village - Ramchak Bairiya, Tehsil - Patna, District — Patna,
State - Bihar.-regarding Environmen tal Clearance.

Reference:- 1. Online Application - SIA/BR/MIS/31274/2018.

2. Your application dated 05-03-2019 (hard copy
submission). '

3.  Minutes of the SEAC meeting held on 25-11-2019.
4,  Minutes of the SEIAA meeting held on 13-12-2019.

Dear Sir,

This has reference to your application for the above proposal of M/s Sangam Mediserve
Private Limited, for "Common Bio-Medical Waste Treatment Facility" at Village - Ramchak
Bairiya, Tehsil - Patna, District — Patna, State - Bihar.

The details of the project provided by project proponent: -

Sk Item Details
No.

Common Bio-Medical Wastc Treatment Facility” at
[. | Name of the project Village - Ramchak Bairiya, Tehsil - Patna, District —
Patna, State - Bihar.

2. | Total plot area of the project 0.607028 Hectare.

3. | Green Belt Development Proposed:- 200 Nos. of trees

Corner | - 25% 34' 00.90" N 85° 10"44.70" E
Camer 7 = 25° 34’ ON.G5" N R5* IN'AR A1 [F
Comer 3 -25° 33’ 58.77" N 85° 10" 48.54"
Comner 4 - 25 33 58.94" N 85" 10'45.02" E

4. | Geo-Uoordinates ot the project

Total treatment capacity of the CBWTF plant.

Alternate and
Particular Capacity Nos. | additional
arrangement
. . Installation  of
3. | Project Capacity 5 Ton per two number of
Incinerator day 02 Incinerator with
(250 Kg/hr one standby
armangement.
Autoclave ‘| 2 Ton/day 02 Installation  of
/"‘
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iwo number of
Autoclave
including  one
slandby
arrangement.
Shredder 3.3 Tons 01 Nil
Effluent
Treatment 40KLD 0l Nil
Plant
qul'.) Name Source Quontity
i. | Bio-Medical Various Health | 15 Tonnes
Waste " Care Units
2. | Plastic Color | Nearby Shop /| As per
Coded Area requirement
Containess
3. | Plastic Color | Nearby Shop/ | As per
Coded baps Area requirement
. . 4. . Nearby Shop/ | Litre / Hr (as per
6. | Raw Material Requirement Diesel Arca DG set design)
5. Nearby Shop/ | As per
Spares Area requirement
6. | Chemicals:
Sodium
Caustic Soda, 4
Quick Lime etc.
7. Nearby Shop/ | Gloves, Apron,
Safety Gadgets Area Mask, Boots
7(da)
. (Common Bio-Medical Waste Treatment Facility
7. | 8- No. in the Schedule projects) as per MoEF&CC Notification, dated 17" April
2015
8. | Category of project “B”
9. | Type of Project Common Bio-Medical Waste Treatment Facility projects
) Part of Khesca No.- 118,
. . C.S. Part of Plot No. - 03,
10. [ Location of the Project Village — Ram Chak Bariya, l'ehsil — Patna, District
Putnu, Siate — Bihar
40 KLD of waler for proposed project
Domestic Use:- 05 KLD
11.{ Water Requirement Green Belt Area:- 02 KLD
Floor & Vehicle Washing:- 07 KLD
Process:- 26 KLD
12. | Power Requirement Existing Power Consumption 62.2 KW

Source:- Bihar Vidyut Nigam Limited
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Total Project Cost - X 4,93,00,000/-
Total cost of Environment Management Plan -

13. | Proposed Cost of Project site % 57,00,000/- (Capital Cost)
¥ 24,00,000/- {(Recurring Cost)
PREMISES OF THE ENVIRONMENTAL CLEARANCE
This Environmental clearance is being issued on the premises which have been

substantiated/described in detail in (he format of application along with enclosed

alfidavits/centificates/undertakings ete. fumished therewith by the project proponent:-

0

(i)

(iii)

(iv)

™

Information provided, descriptions mentioned are complete, true and actual and no

relevant fact has been concealed to oblain Environmental Clearance deceitfully by the

project proponent.

EC shall be liable to be revoked if fumnished information provided description /

Certificates / Affidavits / Undertaking etc. are found false/ concocted at any slage of its
validity.
Project Proponent shall intimate SEIAA immediately if there is any change in their

official address / E-mail / Ph. No / Cell. no etc failing which communication sent to them

on old address shall be considered as delivered.

This EC is issued without affecting any court order / statutory other institutions as well as

relevant other laws enacted by Ministry of Environment, Forest & Climate Change,

Government of India, New Delhi.

Project Propducnt shall follow all the rutes, order and observations issued by the Ilon'blc
Courts, Tribunals and Ministry of Environment, Forest & Climate Change, Government

of Indid, New Delhi.
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Statutory compliance:

The Project Proponent shall obtain Consent to Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control

of Pollution) Act, 1974 from the concemed State Pollution Control Board / Committee.

Transportation and handling of Bio-medical Wastes shall be as per the Biomedical
Wastes (Management and Handling) Rules, 2016 including the section 129 to 137 of
Central Motor Vehicle Rules 1989.

Project Proponent shall fulfill ail the provisions of hazardous Wastes (Management,
handling and Transboundary Movement) Rules, 2016 including collection, and
transportation design etc and also guidelines for Common Hazardous Waste Incineration
— 2005, issued by CPCB Guidelines of CPCB / MPPCB for Bio-medical Waste

Common Hazardous Wasles incinerators shall be followed.

The Project Proponent shall obtain the nccessary permission from the Central Ground
Water Authorily, in case of drawal of ground water / from the competent authority

concerned in case of drawal of surface water required for the project.

A certificate of adequacy of available power from the agency supplying power to the

project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained,

as applicable by project proponents from the respective competent authority and a copy

of the same shall be submitted to SEIAA, Bihar.
Air quality monitoring and preservation

The Project Proponent shall install emission monitoring system including Dioxin and
Furans 1o monitor stack emission with respect to standards prescribed in Environment

(Protection) Rules 1986 and connected to SPCB and CPCB online servers and calibrate
¥ 0™
S et
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I11.

o

these systems from time to time according to equipment supplier specification through

labs recognized under Environment (Protection) Act, 1986 or NABL accredited

laboratories.

Periodical air quality monitoring in and around the site including VOC, HC shall be

carried out.

Incincration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, so as to achieve Total Organic Carbon (TOC) content in

the slag and bottom ashes less than 3%, or their loss on ignition is less than 5% of the dry

weight of the material.

Venturiscrubber (alkaline) should be provided with the incinerator with stack of adequate

height (Minimum 30 meters) to control particulate emission within 50mg/Nm3.

Appropriate Air Pollution Control (APC) system shall be provided for fugitive dust from
all vulnerable sources, so as to comply prescribed standards. All necessary air poliution
control devises (quenching, Venturi scrubber, mist eliminator) should be provided for

compliance of emission standards.

Masking agents should be used for edour control.
Water quality monitoring and preservation

The Project Proponent shall install effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 through labs recognized under

Environment (Protection) Act, 1986 or NABL accredited laboratories.

Waste water generated from the facility shall be treated in the TP and treated waste
water shall be reused in the APCD connected to the incinerator. The water quality of
treated effluent shall meet the nonns prescribed by State Pollution Control Board. Zero

discharge should be maintained.

Process effluent / any wasle water should not be allowed to mix with storm water.

?& o e\,aﬂ'!
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IV,

Total fresh water us¢ shall not exceed the proposed requirement as provided in the project

details. Prior permission from competent authority shall be obtained for use of fresh

waler.

Sewaye Treatmenl Plant shall be provided to treat the wastewater generated from the

project. Treated water shall be reused within the project.

A certificate from the competent authority for discharging treated effluent / untreated

effluents into the Public sewer / disposal / drainage systems atong with the final disposal

point should be obtained.

The leachatc from the facility shall be collected and ireatcd to meet the prescribed

standards before disposal.

Magnetic flow meters shall be provided at the inlet and outlet of the ETP & all ground

water abstracuon points and records for the same shall be maintained regularly.

Rain water runoff from hazardous waste storage area shall be collected and treated in the

cffluent treatment plant.

Noisc monitoring and prevention

The ambient noise jevels should conform to the standards prcscribed under E(P)A Rules,

1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

Energy Conscrvation measures

Provide solar power generation on roof tops of buildings, for golar light syetem for all

common areas, street lights, parking around project area and maintain the same regularly.

Provide LED lights in their offices and residential areas.
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Waste management

Incinerated ash shall be disposed at approved TSDF and MoU made in this regard shall

be submitted to the SEIAA, Bihar prtor to the commencement.

The solid wastes shall be segregated as per the norms of the Solid Waste Management
Rules,'2016.

A certificate from (he competent authority handling Municipal Solid Wastes {M.S.W.)
should be obtained, indicating the existing civic capacities of handling and their adequacy

to cater to the M.S.W. generated from project.

Any wastes from construction and demolition activities related thereto shall be managed

so as to strictly conform to the Construction and Demolition Rules, 2016.
No landfill site is allowed within the CBWTF sile.

The Project Proponent shall not store the Hazardous Wastes more than the quantity (hat

has been permitted by the CPCB / SPCB to them.

Green Belt

Green belt shall be developed in area as provided in project details, with native trees.
Green belt shall be developed in an area equal to 2,003.19 m” of the plant area with a
native tree species in accordance with CPCB guidelines. The greenbelt shall inter alia

cover the entire periphery of the plant.

Public hearing and Human health issues

Feeding of materials/Bio-medical waste should be mechanized and automatic no manual

feeding is permitted.

Proper parking facility should be provided for employees & transport used for collection
& disposal of waste materials.

y'/sec?‘ o™t
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IX.

oS

Necessary provision shall be made for fire-fighting facilities within the complex.

Emergency preparedness plan based on the Hazard identification and Risk Assessment

(HIRA) and Disaster Management Plan shall be implemented.

Emergency plan shall be drawn in consullation with SPCB/CPCB and implemented in
order to minimize the hazards to human health or environment from fires, explosion or
any unplanned sudden or gradual release of hazardous waste or hazardous waste

constituents to air, soil or surface water.

Provision shall be made for the housing of construction labour within the site with all
nccessary infrastructure and facilities such as fuel for cooking, mobile toilels, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the

form of temporary structures to be removed after the completion of the project.

Occupational health surveiilance of the workers shall be done on a regular basis.

Corporate Environment Responsibility

The Project Proponent shall comply with the provisions contained in this Ministry's OM
vide F. No. 22-65/2017-IA.111 dated 1™ May 2018, as applicable, regarding Corporate

Environment Responsibility.

The company shall have a well laid down environmental policy duly approved by the
Board of Directors. The environmental policy should prescribe for standard operating
procedurés to have proper checks and balances and to bring into focus any infringements
/ deviation / violation of the environmental / forest / wildlife norms / conditions. The
company shall have defined system of reputling inltingeiwits / deviativn / violation off
the environmental / forest / wildtife norms / conditions and / or shareholders / stake
holders. The copy of the board resolution in this regard shall be submitted to the

MOoEF&CC as a part of six-monthly report,

L
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A separate Environmental Cell both at the project and company head quarter level, with

qualified personnel shall be set up under the control of senior Executive, who will

directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate atcount and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the SEIAA,
Bihar / Regional Oflice along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party

environmental audit shall be carried out.

Miscellaneous

The Project Proponent shail prominently advertise it at least in two local newspapers of
the District or State, of which one shall be in the vernacular language within seven days
indicating that the project has been accorded Environment Clearance and the details of

MoEFCC / SEIAA, Bihar website where it is displayed.

The copies of the Environmental Clearance shail be submitted by the project proponents
to the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in tum has to display the same for 30 days from the date

of receipt,

The Project Proponent shall upload the status of compliance of the stipulaled
Environment Clearance conditions, including results of monitored data on their website

and update the same on half-yearly basis.

The Project Proponcent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the Ministry of Environment,

Forest and Climate Change at environment clearance portal.

P demﬂi
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The Project Proponent shall submit the environmental statement for each financial year in
Form — V to the concemed State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website

of the company.

The criteria pollutant levels namely; SPM, RSPM, SO,, NOx (ambient levels as well as
stack emissions) or critical sectoral parameters, indicated for the project shall be

monitored and displayed at a convenient location near the main gate of the company in

the public domain.

The Project Proponent shall inform to SEIAA, Bihar and the Regional Office as well as
the Ministry, the date of financial- closure and final approval of the project by the

concerned authoritics, commencing the land development work and start of production

operation by the project.

The project authorities must strictly adhcre to the stipulations made by the State Poliution

Control Board and the State Government.

The Prt.:ject Proponent shall abide by all the commitments and recommendations made in
the CIA/EMP report, commitment made during Public Hearing and also that during their

presentation to the Expert Appraisal Committee.

The EC granted on submitted basis of the layout plan of proposed construction of
buildings/establishments of industries shall be provisional for a period of one year or till
its approved by the competent authority whichever is carlicr. Should there be any
deviation / change in the layout plan (as contained in the project proposal on which EC is
granted), the Project Proponent shall furnish a copy along with a request to SEIAA, Bihar
te make necessary enrrcetion/revision in the EC accordingly. Any failure on part of the

Project Proponent in doing so will be treated as a violation of EC condition.

No further expansion or modifications in the plant shall be carried out without prior

approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
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15.

X

Concealing factual data or submission of false / fabricated data may result in revocation

of this Environmental Clearance and attract action under the provisions of Environtent

(Protection) Act, 1986.

The Ministry / SEIAA, Bihar may revoke or suspend the clearance, if implementation of

any of the above conditions is not satisfactory.

The Ministry / SEIAA, Bihar reserves the right to stipulate additional conditions if found

necessary. The Company in a time bound manner shall implement these conditions.

SEIAA, Bihar as well as the Regional Office of this Ministry shall monitor compliance of
the stipulated conditions. The project authorities should extend full cooperation to the
officer (s) of the Regional Office by {umishing the rcquisite data /

infortnation/monitoring reports.

Project proponent shall erect a signboard on his project site and display information
regarding name of the project, No. date and validity period of EC, capacity and other

relevant information for the general public.

The above conditions shall be enforced, inter-alia under the provisions of the Waler
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts / NGT and any other

Court of Law rclating to the subject matier.

Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the

National] Green Tribunal Act, 2010.

/ Sd/-
o7 (Kamal Jeet Singh)
ec;elaw Member-Secretary
MemDg, o, Bine" SEIAA, Bihar
q '
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Copy forwarded to:

1.

RS

The Principal Secretary, Environment , Forest & Climate Change, Dept. Govt of Bihar, Sinchai
Bhawan, Patna.

The Principal Secretary, Industries Deptt., Govt. of Bihar, 2nd Floor, Vikash Bhawan, Patna.
The Member Secretary, Bihar State Pollution Contro] Board, Patna-23 (By E-mail}

The Chairman, Central Pollution Control Board. Delhi (By E-mait).

The Advisor, (EIA), Indira Paryavaran Bhawan, JorBagh Road, Aliganj, New Delhi-110003
(By E-mail)

Regional office of Ministry of Environment, Forest & Climate Change, Bungalow No. A -
Shyamali Colony, Doranda, Ranchi - 834002 (By E-mail).

Guard file.

b o Singi

Member-S¢c ctary
SEIAA, Bihar

Member Secretary
SEIAA, Bihar
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CANNCANT 177 A0 ALY

BIHAR STATE POLLUTION CONTROL BOARD %3
PariveshBhawan, Patliputra Industrial Area %ﬁl
P.O: Sadaquat Ashram, Patna-800010 )
EPABX-0612-2261250/2262265, Fax-0612-2261050
E-mail-bspcb@yahoo.com, Website -http:/tbspeb.bih.nic
[Authorisation under rule 10 of the Bio-Medical Waste Management Rules, 2016}
“Form-Il"
[See Rule 10]
(Authorisation for operating a facility for colieclion, reception, trealment, storage, transport and
disposal of bio-medical wastes)
1 File number of Authorisation and date of issue BMW/2355/20 / at
2 Application No.-4265414 dated 16.12.2020
3. Sri Hari Om S Dwivedi, Director. M/s Sangam Mediserve Pvl. Ltd., an Operalor of the
Common Bio-Medical Waste Treatment Facilty of IGIMS, Patna located at Village-
Jakariyarpur (Ramchak Bairiya), Tahsil- Patna, Disl.- Patna is hereby granted an
authagrization for,
Actuvity:
Generation, Segregation,
Collection,
Storage,
Packaging,
Reception,
Transportalion,
Treatment or Processing or conversion,
Recycling,
Disposal or Deslruction,
Use,
Offering for sale, transfer,
Any other form of handling
4. Mis Sangam Mediserve Pvt. Lid., at Vitlage- Jakariyarpur (Ramchak Bairiya), Tahsil- Patna,
Dist.- Patna is hereby authorised for handling of bio-medical wastes as per the capacily given

below:
3] No. of Health Care Facilities covered by CBWTF- 3000
{ii) Installed treatment and disposal capacily’

(a) Incinerator- 5 MT/day

{b} Auloclave- 2 MT/day

{c) Shredder- 3.3 MT/day
(iit) Area covered Districts of Patna, Bhojpur, Buxar, Nalanda, Rohtas and Kaimur
() Quantity of bio-medical waste handled, trated or disposed:

Type of Waste Caleqory Quantily permitted far Handling
Yellow 7775 kg/day
Red - 1000 kgfday
White {Translucent) ;25 kgiday
Blue : 1000 kg/day

5. This aulhorisation shall be valid a period of five years from the date of issue or till the
valldity of agreement with IGIMS, Patna whichever is earlier,

6. This-Autharisation is subject lo the conditions stated below and to such other conditions as
may be specified in the rules for the lime being in force the Environment (Protection) Act,
1986.

Terms and Conditions of authorization
The authorized shall comply with the provisions of the Environment (Protection}Act, 1986 and the

rules made {here under,

The authorization or its renewal shall be produced for inspection at the request of an officer

authorised by the prescribed authority.

The person autherized shall not rent. lend, sell, transfer or otherwise transport the bio-medical

wasles without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel. equipment or working conditions as application by the

person authorized shall constitute a breach of his authorisalion.

It 1 the duty of the autharized person to take prior permission of the prescribed authority $e~-

down the facility and such other terms and conditions may be stipulated by th res@peg _4‘;,‘_‘1 ;—-‘_\\
&3 P

T

authorily. Tl o )
The Operator shall oblain Discharge Consent under the Water (Prevention/and ﬁ;ﬂ?\
Polluticn) Act, 174 and Emission Consent under the Air (Prevention and Coftrakof Po on
Act, 1981 from this Board. A
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10.

1

12.

13.

14.

15.

16.

17

18.

19.
20.

21.

22.

23

24.

25.

26.

27.

; @ 354

The Operalor shall stricly comply with the provisions of these rules and in no case they are
expected to dispose of any waste on roadside or at any unauthorised place under any %
circumslances;

The Operator shall take all necessary steps to ensure that the bio-medical waste collected from
the occupier is transported, handled. stored. treated and disposed of, without any adverse effect
10 the human health and the environment. in accordance with these rules and guidelines issued
by the Central Government or, as the case may be. the central pollution control board from time
to lime;

The Operator shall ensure timely collection of bio-medical waste from the occupier as prescribed
under these rules,

The Operator shall establish bar coding and global positioning system for handling of bio-
medical waste;

The Operator shall inform the prescribed authority immediately regarding the occupiers which
are not handling over the segregated bio-medical waste in accordance with these rutes,

The Operator shall provide training for all its workers involved in handting of bio-medical waste al
ihe tme of induction and at least once a year thereafter,

The Operator shail assist the occupier in training conducted by them for bio-medical waste
management;

The Operator shall undertake appropnate medical examination at the time of induction and at
least once in a year and immunize all its workers involved in handling of bio-medical waste for
protection against diseases, including Hepalilis B and Tetanus, that are likely to be transmitted
while handling bio-medical waste and maintain the recorgs for the same,

The Operator shall ensure occupational safety of all its workers involved in handling of bio-
medical waste by providing appropriate and adequate personal protective equipment;

The Operator shall report major accidents including accidents caused by fire hazards, blasts
during handling of biomedical waste and lhe remedial action taken and the records relevant
thereto. (including nit report) in Form | to the prescribed authority and also along with the annual
report,

The Operator shall maintain a log book for each of its treatment equipment according to weight
of batch; categories of waste treated; time, date and duration of reatment cycle and total hours
of operation;

The Operator shall allow occupier, who are giving waste for treatment to lhe operator, to see
whether the lreatment is carried out as per the rules;

The Operator shall display details of authorization, treatment, annual report efc. on its web-site]
Afler ensuring treatment by autoclaving or microwaving followed by mutilation or shredding,
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics and
glass, shall be given 1o recyclers having valid consent or authorization or registration from the
respective State Pellution Contrel Board or Pollution Conirol Commillee;

The Operator shall supply non-chlorinated plastic coloured bags to the occupier on chargeable
basis. if required,;

Common bio-medical waste treatment facility shall ensure collection of biomedical wasle on
holidays also;

The Operalor shall maintain all records for operation of incineration, hydro or autoclaving for a
period of five years,

The Operator shall operate and maintain OCEMS system attached with the incinerator regularly
wilh display of temperature of both primary and secondary chambers and ensure its proper
connechvity with CPCB8 and SPCB servers; and

The operator shall ensure to follow guidelines of Common Bio-Medical Waste Treatment and
Disposal Facilities issued by CPCB, as amended time lo time.

Other Condilions:
The general domestic solid waste generated shall be segregated and stored in threg pa@&\\
. k4 k,.\

streams namely bio-degradable, recyclable a2nd other wastes in suitable green, wpxa, at thlacksy N
coloured bins respectively, oy £
The construction and demolition waste such as building malerials debris, fublle wa;fegﬁa:@ng N
from construction, re-modeiling, repair and demolition of any civil structure, w né’ erat@d'isha[l; 1732 \\
be stored in its own premises and shall be disposed off as per the Constru igp) dfﬁ}emotwgp L KRS \
“. f"{«::: OU.’I r
o
<
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28 The Horticulture Waste and Garden Waste should be stored in its own premises and disposed of
as per the directions of local authority time to time:;

29. No Solid Waste should be thrown, burnt, or buries on streels, open public spaces outside its
premises or in {he drain or water bodies;

30. Recyclable material shall be handed over to either the authorized waste pickers or the authorized
recyclers;

31 Plaslic sheet or like fess than fifty microns in thickness shall not be used;

32. The Unit shall ensure that used Lead Acid Batteries or components are not disposed of in any
manner other than depositing with the dealer, manufacturer, importer. assembler, registered
fecycler, reconditioner, or at the designated collection centres. A record of which shall be
maintained by the Unit.

33. The coastruction and demofilion waste to be kept within the premise or get the waste deposited at
collection centre so made by the local body or hand over it to the authorized processing facilities
of construclion and demolition waste; and ensure Lhat there is no lillering or deposition of
construclicn and demolition waste so as to preven! obstruction to the Iraffic or the public or drains.

34 User fee/ Relevant charges for the collection, transportation, processing and disposal of general
solid waste, plastic wasle. construction and demalition waste, efc. are to be paid as specified by
ihe local bodies.

This has approval of the competent authority

Signature: Sd/-
Name: Dr. Naveen Kumar
Designation. Scientlisl
Date:
To

Sri Hari Om S Dwivedi,

Director,

Mis Sangam Mediserve Pvt. Ltd.,

Village- Jakariyarpur {(Ramchak Balnya),

Tahsil- Patna, Dist.- Patna

Memo no.: Patna, dated:

Copy fo: The Director, Indira Gandhi Institute of Medical Sciences, Shekhpura, Patna-800014 for

information and necessary action.
Sdi-

{Naveen Kumar)
Scientist
Memo no.:% AR, Patna, dated: 5\ >N

Copy to: The Regional Officer, Bihar State Pollution Control Board, Regional Office, Patna for
information and necessary action.

Scientist




E-mail-

(Authorisation for operaling @ facility for

e P.O: Sadaquat Ashram,
gPABX-061 22261 250/2262265,Fax-061 2-2261050

msbspcb—blh@gov.in i
rule 10 of the Bio-Medical Waste Management Rules, 2016]

Website- http:"bspcb.bihar.gov.in

Form-ill"
(See Rule 10]
collection. reception. treatment,

disposal of pio-medical wastes)

4 File nymber of Authorisation and
2 Application No. 6932054/ 28.11.

Bio-Medical Waste Treatment Facitity of IGIMS, Patnd located at Village- Jakariyapur
(Ramchak Bairiya), Tehsil + Dist- Patna, Bihar- 800007 is hereby granted an authorization
for;
Activily
4 Generation.Segregal'\on
Collection.
v Storage
packaging
Reception
Transportation
v Treatmentor Processing of conversion
Recycling
v Disposal of Destruction
Use
Offering for sale, transfer
Any other form of handling
4. Ms Sangam Mediserve P Ld., Village- Jakariyapul (Ramchak Bairiya), Tehsil+Dist-
palna, Bihar- 800007 s hereby authorised for handting of pio-medical wasles as Per the
capacily given below:
{i) No. of Heallh Care Facililies covered by CBWTF- 6000
(i} installed treatment and disposal capacity
{a) Incinerator- 10 MTiday
{b Autoclave- 05 MT/day
(€} Shredder- 05 MT/day
{iii) Area covered Districts of Patn2, Bhojpur, Buxar, Natanda, Rohtas and Kaimur
(iv) Quantity of pio-medical waste handled, yreated or disposed:
Type of Waste Cateqo Quanlity germilled for Handling
Yellow ;.09 Tonnelfday
Red . 05T onnelday
White (Translucenl) . 05 Tonnelday
Blue .ol Tonnelday
5. This authorisation shall be vatid @ periad of five years from the date of issue or til the validity
of agreement wilh IGIMS, Fatna whichever 18 earlier. .
g. This Authorisalion is subject to the condilions stated below and to such other conditions as

may be specified in the rules for the time

1986.

Terms and Conditions of
ali comply with the provisions of the gnvironment (Proteclion) Act, 1988 and the

1, The aulhorized sh
rules made there under.
2. The guthorization or its renewal S

authorised BY the prescribed authority.

3. The person authorized shall not re

date of issue: BMW2366/22 va-L oo

2022
5 Dwivedi, Dicector, Sangam Mediserve Pvt. Ltd., an operator ol

peing in force the Environment

authorizaﬁon

hall be produced for inspection at the request

nt,

wastes without obtaining priof permission of \ne prescribed authority.

4. Any unauthorized change in

personneL equipment or working conditions 8% ap

storage, transport and

lend, sell, wransfer of otherwise transport the pio-medical

g g 13

the Common

(Protecﬂon} Act,

of an officer

plicatio

>
) by

person authorized shall constitute a preach of his authorisation- AR INIRE LN
5 Itis the duly of ihe authorized person to take prior permission of the pfescribed au‘t{éﬁtﬁo,'eto?e"‘“- GIETIRN
down the facility and such other terms and conditions May be slipulated by 4he pi{e’gﬁtggd . BN
au\horily. ‘i{ ‘14’ Hagn w Rl \‘. =
and Cofitrot of TR

The Operator shall obtain pischarge Consent under the Watef (Preventio

pollution) Act,

potlution} Act, 1981 from this

1974 and Emlssion consent under the Air
Board.

(Prevention

N

\

b Lontsot of 7 i
o Gooke .
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10,

1.

12.

13.

14.

15.

16

17.

18.

19

20.

21

22.

23.

24

25,

26.

27,

The Occupier shall stictly comply with the provisians ol tnese ruies alad |l NU Ldot Uity it
expected to dispose of any waste on roadside or at any unauthorised place under any
circumstances;

The operator shall take all necessary steps to ensure that the bio-medical waste collected from
the occupier is transported, handled, stored, treated and disposed of without any adverse effect
lo the human health and the environment, in accordance with these rules and guidelines issued
by the Central Government or as lhe case may be, the central pollution control board from time
{0 time;

The operator shall ensure limely collection of bio-medical wasle from the occupler as prescribed
under these rules;

The operator shall establish bar coding and global positioning system for handiing of bio-
medical waste;

The operator shall inform the prescribed authority immediately regarding the occupiers which are
not handling over the segregated bio-medical waste in accordance with thase rules;,

The operator shall assist the occupier in training conducled by them for bio-medical waste at the
time of induction and at least once a year lhereafter.

The operator shall assisl the occupier in training conducted by them for bio-medical wasts
management,

The operator shall undertake appropriate medical examinalion at the time of induction and at
least once in a year and immunize all its workers invelved in handling of bio-medical waste for
protection against diseases, including Hepatitis B and Tetanus, that are likely to be transmitted
while handling bio-medical waste and maintain the records for the same.

The operator shall ensure occupational safety of ali its workers involved in handling of bio-
medical waste by providing appropriate and adequate personal protective equipment;

The operator shall report major accidents including accidents caused by fire hazards, blasts
during handling of biomedical waste and the remedial action taken and lhe records relevant
thereto, {inciuding nil report) in Form | to' lhe prescribed authority and also along with the annual
report;

The operator shall maintain in a logbook for each of its treatmenl equipment according to weight
of batch: categories of waste treated; time; date and duration of treatment cycle and tolal hours
of operation;

The operator shall allow occupier, who are giving waste for Ireatment to the operator to see
whether the treatment is carried out as per the rules;

The operator shall display details of authorization, treatment, annual report etc. on its web site;
After ensuring treatment by auloclaving or microwaving followed by multilation or shredding,
whichever is applicable, the recyclables from the treated bio medical wastes such as plastics and
glass, shall be given to recyclers having valid consent or authorization or registration from the
respective State Pollution Control Boarg or Pollution Control Committee;

The Operator shall supply non-chlorinaled plastic coloured bags to the occupier on chargeable
basis, if required;

Common bio-medical waste treatment facility shall ensure collection of bio medical waste on

holidays also;
The operator shall maintain ali records for operation of incineration, hydro or autoclaving for a

period of five years; .
The operator shall operate and maintain OCEMS system altached with the incinerator regularly
with display of lemperature of both primary and secondary chambers and ensure ils proper

connectivity with CPCB and SPCB servers; and
The operator shall ensure 1o follow guidelines of Common Bio-Medical Waste Treatment and

Disposal Facililies issued by CPCB. as amended time to time.
The Operator shall treat and dispose expired and damaged medicinal products.

Other Conditions:

The general domestic solid waste generated shall be segregated and stored in three separale

andtblgel‘i“\

Yon

-

" ’

streams namely bio- degradable, recyclable and other wastes in suitable green, W

caloured bins respectively, T Bt U
_The construction and demolition waste such as building materials debris, rubgfle wastefesulting~. ..

from construction, re-modelling, repair and demolition of any civil struclure, v.gﬁgfrl generated S‘Z“.l.[-,:'{. \
be stored in its own premises and shall be disposed of as per the Constnftidn{éng ‘Demaliion ™" % - \
Tat. L Yeaa, 1

4
]

Waste Management Rules, 2016; V)




28

30.
31.
32

33.

34.

35.

To

58

The Horticulture Waste and Garden Waste should be stored in its own premises and disposal of 3{3
as per the directions of local authority time lo time;
No solid waste should be thrown, burnt or buries on streets, open public spaces oulside ils
premises or in the drain or water bodies;
Recyclable material shall be handed over to eilher the authorized waste pickers or the authorized
recycler;
Plastic sheet or like fess Lhan fifty microns in thickness shall not be used;
The unit shall ensure thal used lead acid baltteries or components are not disposed of in any
manner olher than depositing with the dealer, manufacturer, importer, assembler, registered
recycler, reconditioner or at the designated coliection Centers. A record of which shall be
-2 ~*nined by the Unit.
(he construction and demolition waste to be kept within the premises or get the waste deposited
at collection centre so made by the local body or hand over it to the authorized processing
{acilities of construclion and demolition waste; and ensure that there is no liltering or deposition
of construction and demolition waste so as to prevent obstruction to the traffic or the public or
drains;
User fee/Relevant charges for the colleclion, transportation, processing and disposal or general
sohd waste, plastic waste, conslruction and demolition waste. etc. are to be paid as specified by
the local bodies;

This has approval of the competent authonly.

Signature:

Mr. i Dwivedi .
r. Hati Om S Dwived, Name: Manoranjan?(u r Singh

Director, AR
Sangam Mediserve Pvt. Ltd., Designation: Scientist
Village- Jakariyapur (Ramchak Bairiya), m

Tehsil + Dist.- Patna,
Bihar- 800007
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fromes w wfew Sia-Tafwem emfire Su=r gfaw = & sgxew @ Fed ){60
| wEfyg 21 doF o FraEel @ ¥%d feaere @ fau famga ==« w=h

O.ANo.- 18012021 § f&at® 07.01.2022 51 i@ oRW d Ieoif@d Ahsgl & FTER
fRR T W HA 15027 WG IER AWl (HCFs) g1 andt oft fam “wifder’
(Authorization) W@ fd Henfem €, ¥ Scoi@ €1 S9d 15027 HCFs W ¥ W@

11711 HCFs (APHC W& HSC) S 3ttt o faer o wguur figaw g 9§ Wit

o A B T B S R 2w N waifvs g ¥ fawge ==t oswre
frfafea Tofg fag -

(1) frww, o i aglise gem, w @ wEd, e dfewe was ™
ey, 9e w1 afafa g foRuy wew & ®9 Afad R o4 ferger
I W9 96E 3R R Tam

(eruer- fa0aonofio Tug)

(2) wER-ufaa g0 gfea fea man R ol o gfa st (NGT), 9uE
a9, 7% feost H TR O.ANo.- 180/2021 WHA § HHE HAR TN IW T¥ T
@ § fA® 07.01.2022 ® Wk AR franita 3 wi@ ke, st fefe
smfyre wawA  frgmmEe, 2016 % o<ima Sia-fafeen swfire & |
oA W Agfes Sta-fafeen oite ITUR &5 & ergsau frafi ¥«
F A 21 d8% H O.ANo.- 180/2021 ¥ WA I % IeaifEd Siwgl &
IR foeR T o | 15027 @R ITER gRawell (Health Care Facilities)
g 3l % fagn Ueg gguw frEEm wug ¥ wifgsR (Authorization) Ww T
Tl {1 S wyel w0 F weife 9En T & S 15027 HCFs § W WSR
L1711 HCFs {APHCs W& HSCs ) *ff WiltmR Wa fRd o w=ifee &1
oy § AvId TEIRd N oY @Ry 9ff, faer @ fREm fem ™ e
Tdl APHCs & HSCs @WRed IYER glawel 1 waiud &3 & dnfes
Sa-fafem e IR %= @ =ag (Tie-up) W< fral S qeawsm
4 4 fem o W swER gfawmen w1 WisR (Authorization), fa&R
T 7guw TEEe gig ® qumiy W Hen Afvad e s fom iR
T WER T TR-TREH @eer IyER gawel w1 "= S OeEe
NGT & 3R¥ H1 Iociod oI WHel 91 € Al TG STRIER v
wfagfd & T0 & wreg faam, feR TR ¥ IR 1 7 ToS FE
¥0 TF FUg THEE F1 WEOYH 9 T B W 2 q 49 USTAH HRA%
of foan w1 gF 2
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(3)

(4)

TS GRIHHR-Te-¥a, fodi0 T, T wrea wif, faer gm giwa i
T iR qeRE 1173 WRge TSR e SueR giamsll #rw € foaed 491
A SN @R SR glawel gh wiyer (Authorization) TaeR W9
weuw fREw i € wa ¥ a9 99 682 YEAgE wareed 3T gfawsl =
WYGR YW FH EY AUNNT WRERAT [{ OB TEW VR I WEN ITER
gfaereli &1 +ff WiveR wa W & Ko A FRyEeR oravas wew fma
s ford TR T efa sifeor g iR enewn w1 Siure gt
fFa s w1

(FHEE - @ g, fawr)

Wﬁ'mﬁﬁwmm-ﬁmmwmm%l
T 9Og EW 2021 ® W § fed wl @@ T R OeEN W S9ER
gfawmsi (Health Care Faciliies) &1 fafd (Inventorization) W &1 & fwan
T WS RSl % AR W § F[e 26478 w@eed IU9R FEwW F &
6608 oM T TRed Iv=R glawmed wfia €1 i ww v & en
104391 € UHfEE Sho-fafec smfe ITER &% $ TG ¥ Hatd
C.P.C.B. Dethi & Trifg AT & AR 10,000 &1 W TH CBWIF
Tenfad feman < werar @1 oA F Bo WA H W@ h YR WA FH W
%A 10 WMfes Sa-fafee TR STSR =i F1 9 & 9 [
FEa £ FHfEY T 4 T 9 Afaiea njfeed Sia-fafean st 39ER
Pl H IO AU f W way § ReI WERd gN WY WRed i T
fRer & =g weww fEm o Bl emvw H faum fel #X amewEsmal @
oguR ofefed wnfies fa-fafren uftre Swar &= &1 w9 giRed
+0 w1 fRu fa T € ey welka gw ww ot PR fan m fR R
fuifta wen & der @ IgR WA oW e it 5 wrfes
siia-fafda enfie SR &= w1 T giaiea fear s sifofea oo
Sia-fafra mfte ST=R $% (CBWTFs) 1 T & way 7 faael &
g 59 WA FaRSR A § v w faar-fomef wga w9 w fRw
Tt SffEa CBWTFs Wil WA o orerar it A o wenfum & Gan
wia-fafea oofie (BMw) & ITER og Yoo g Ht ol & wu-wy
FoqE § Halfdd R Wfee sie-fafmer oufe STER %% (CBWTFs) #
Aeies o safy forar 9o [ikE Y FuRe | S whE woreR afEk
(SLAC) W famul = fol femm <ma
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T qiaa, TeR 9 wgaw frae wds (BSPCB) 5 giwd fEar @
fr aduM § AR faen @ =T\ UF Treatment, Storage and Disposal Facility
xoifag fFm T %, e Sa-fafeen omfie SRR &= (CBWTF) &1 o
gfaw &1 §@ CBWTF &t &mal waW: (i). Incinerator- 250kg/hr (i} Autoclave-
1250Litre/Batch (iii) Shredder- 250Kg/hr g1 9% CBWTF Treatment, Storage and
Disposal Facility &1 31 & S doerd & faq &ar 21

(FHERE-T @Ry WReE gif, faar @ faouonefe T9g)

(3) T @re wiaf, frer gR gfew iR T fe sia @ wem d e

oy w0 § wo wAifE HSTEA IO o B 3 Way § fofa fawm

T TR T wEuw TR gil T 'R W SRS @ A 9 Aegd ST

FH § 59 wRey wif, fen S @ wlewsdl I9= g W T UG g0
W AT WEH s W Few ssay wEeg g g

(T~ Ta el wfafa, faer @ faononofo Tdig)

(6) T wdg Y WiUER U w3 U AREA Yo b v T T0 2000/~ 3T 7
formen o sterE & mem | R W R fafed e 9 S e
@ree faum grRr om B gt T 61 e Y Ul WE T@ees I7ER
gfawed fagd APHCs/HSCs ff afifed ® seift & fau Y% ol % &
fw faar T o W s 9% THE SO TEl RO S wH ¢ T wRH
¥ avagy WeRd 3N [ (9 WA wfufa w1 FRfa fem T fs @
feraraw v ghafvsm fFar smn

(Frar-Tea WReE |Hf)

(7) T Afewa wion Twa B Sia-faieen ol ® ITER *g Henfad
Captive Treatment System ® Upgradation &l &1 & Ror Siia-fafehe
aafel Oy ITAR FrwEel % YEuEl % SER wl W9 R T
Fufen sta-fafee smfite vau faaEe, 2016 % WA & TN o
T4 TEE & YAl B-52 f&Ai® 13.01.2022 W IF  Captive Treatment System
F1 &5 HW & 59 12 dfewa Fiow owde w1 i 6@ 7 o '
A T7 off fRfva fFg w o fF RowmoToT=0, T2 | WA € 9
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Sita-fafeen syl =1 fivem g Sod W dfewd Wofo, YT § Wiy %3
TaG (Tie-up) ¥fd @R SifHd eraRr Sa-fafbear sl @1 figem
gHfraa fear s oon TOWHOFIOTH0, T G SRT STqWeH et a0 e
mmm%lawaiﬁmmﬁaaﬁm&mmaﬁﬁamﬁiiﬁuﬁ,
TowHosiowE0, Ve w R R T fr v 9@ wRW e
Sia-fafeen sfirel w1 Iom gffre =9 39 sevas wiEE g
frar <)

(ATICT-FOTAGHIOTR0 )

(8) A F wefer W Ay Sia-fafme smime ST=R #5117 Captive
Treatment Faciliies I F71: We, TWAE, T, IR, HER T
oS F fem 81 Ote U Ra sfueRen, gem 9, 7 et § o
O.ANo.- 180/2021 W fAlF 07.01.2022 &1 wifd s_w % %9 ¥ s 22.00.
2022 1 Giva, @R faum, faeR @R, T2 #t soae 9 wom dow gy
& ol eF F Fvan wea gw Ry fen o fe e W fed WS CBWIFS
=i w1 FEfm w1 § fiaw T~ @09 99 St <9 g0 R S9) 0
wia wfifa g g5 S 5@ fes fea w0 3 wyed wre T R T
T F A AN W U 0w sl fer @yt wisd s
Sita-fafden smfre w6 w4 89 § @ @, e ® wW ¥ Wi §
I S 39 BN WA TY W T o wdt CBWIFs @51 &1 frteor
ferar T e & <Rm o9 T 3Rl # 2IuR W ST W Rl § feg
FRV qaed FAifew T TR B wiw W@ 1667 ¥ 1673 BHAF 30.06.2002
g Frid fean T wRw et Aifm w1 v ww ¥ v wim o S
fedia o faAid 04.08.2022 F @ ) doF F www TERg IW FRw
fean 1 @ fo w9 o fium vt e He-fafren sfire SRR 3 @
Captive Treatment Faciliies % friam &g wfeq Wyea wite <o g1 Frafm g
¥ WeE @7 o § O e frliem fw s qen frbam @ dke
T B H R A g I faee geW onevas wiar g fer
<

(FIER-T e wfafa & faotomofio wdy)
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G S Y
3w 9@ fed § T fa wieR o RS a9 § Waifea € fR
foreaR G SR WO w0 Fw wreAy wEed g fEen @) daw fe e
I TER ® g W em-srem Wole § waifE F w1 R v Sy
TEeE g fem T wiemy WeRd g ue off Priw R mn fw Wodio (g
F) FrEEE TR, U R Wb, faEr W uRin ITeRd w5 B
foen T ew fHW W@l 69 varea afita, faer @ fRw R mn fE e
iR W 5 g 4 fen S8 o S T R-awl @RSl ITER
gfawe 1 wEer ® AuNiy 9 w0 @ fem ¥ oevas wRaw e
eIl '

(STI-T T2 Wi, R e faouogofio T)

(10) T afee g wea wdE afifa @ g e T € R gen ufe, fRw

- & armem § B 17.11.2021 B STOUEA 04:00 T SN Fe w4 H
Wﬁa—ﬁmmwﬁﬁmﬁaﬂﬁmﬁﬂ%
mw%mﬁhmwﬁmﬁﬁﬁ@aﬁﬁaﬁm{%ﬁ
S faferen TR ST F B TGN H S 9 TW vY TF W@
ofafy, fRR a0 @i v feaw A gw Wil il & STged
Zu9ie Expression of Interest (Eol) <Rt foan <mal Wit fFd W O
Expression of Interest (Eol) ¥ ¥R FW wrffees sia-faferan s7afre SToR
G = @I g fafed qeve B e Ak HE wEmEs Bl S W
§ e So-fafec e TR B i w0 Awed ¥ A
i forpey fon 9 w9 TER T 9% wee, W g e e @ e
S g ven T § ey freft win F wnfes Se-Tafwe et
TR E= (CBWTF) =it &< g fasr T wguol v oy (BSPCB)
ﬁﬁﬁmw@wﬁ%m,mgﬁmﬁm@wﬁrﬁh
Wil Wa FH ¥ Eed SEIAA, Bihar T TWfdd fawan a1 & o 3R
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(11) ®Ee=R, 99gL § TH Treatment Storage and Disposal Facility (TSDF) M/s %65
Resuslainability Limited 5/ TaIfa@ fiFan o1 T@ &1 59 TSDF § Incinerator i
MUA-250Kg/hs, Autociave @i &FAI-1250Litre/Batch T Shredder Ea|
&Hd-250Kg/hr I Dry Scrubbing Incinerator System Technology% HTHR W
FM F@ 1 U5 T Integraled Facilily SHE ¥1 9 Integrated Facility ERI
S-fafemr e @1 i SR @ froem fear i owwW B 9@ TE W
@w@maﬁa—ﬁwmwﬁ%mﬁmmﬁﬁmnm%l
3| T i gW I WeWt el W R w melfed Frola o WS
HIER 21
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366

N

AADMAAR

qdqr: Address:

- S/0: Kameshwar Ojha, Near Shiv
ATCH ST hTHAER 3:-“5”. 1‘l?|a Mandir. Ainio, Patna,

Ii—ﬁ—{- ?—q_? Ty, ﬁ’:ﬁﬁ, Bihar - 803201

9e-T,
fagr - 803201

S 4848 0296 5236

" MERA AADHAAR, MER!I PEHACHAN
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FORMIII
[Rule 3]

Certific f Registration
_ 1. Registration Mark and Number :

| 2. Name of Establishment :

‘| 3. Full Postal address of the Establishment :

4. Localion of the Eslablishment :

. 5. Type of Business, rade or prolession carried on :

6. Name and designalion of the Manager or Agent or any other person in the
immediate charge or contro! of the establishment :

ﬁo_ Name and Parcentége
{ SANTOSH KUMAR QOJHA,S/O-
KAMESHWAR OJHA
2.
3.
4.
5.
6.

8. Maximum number of persons to be employed on any day : 2

;| Shops and Establishment Act,1953 on: 20/02/2019
| Date : 20/02/2019

P.T/TBSE_REG/2019/02039
S R SOLUTION

EAST OF N.S.C. SHEIKHPURA, P.O-
B.V.COLLEGE, PATNA

WARD NO-5, C.NO-251, H.NO-
384/549A

Others

SANTOSH KUMAR OJHA, PROP

| 7.Name and designation of other persons having interest as employer in the establishmenl :

Designation

PROP

This is to cerlify that the establishment, the particulars of which have been given above, has been registered under the Bihar

Digital Signature

ool Y er
sl "’.. T —
- e il ;i\_@
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/\\Q

",';\'\:n .

Digitally signed by RAJIV RANJAN
Dato2019.02.20 10:44:46 +05:30




